[28 July, 2006] RAJYA SABHA
SHRI JAI PARKASH AGGARWAL: Sir, | introduce the Bill.

The Constitution (Amendment) Bill, 2004 (Amendment of
Articles 341 And 342) — Contd.

MR. DEPUTY CHAIRMAN: We will now take up further consideration on
the Constitution (Amendment) Bill, 2004 (Amendment of articles 341 and
342), following a motion by Shri Silvius Condpan on 12th May. Mr.
Natchiappan to continue the debate.

DR. EM. SUDARSANA NATCHIAPPAN (Tamil Nadu): Actually, this Bill
attracts a very important issue of having the right to reservation for certain
people who are employed as tea garden workers, who have habitually, and by
their nature, lived in a very backward condition. Their educational qualification is
very low. Their children could not get proper education. Their living condition is
worst and also, they are living a socially isolated life. Especially in Assam,
these people are not at all accepted in any other job. They could not have skill
development also. That is why, this community has come forward with this
request of declaring them as Scheduled Tribes. This matter was taken up even
at the level of discussion and debate in the Assembly. From the details that |
have, | came to know that certain communities, which were covered by this type
of job, were already recommended by the then Chief Minister, and now the
present Chief Minister also has recommended to the Government of India for
including them in the Scheduled Tribes List. Sir, no doubt, there is a
Commission for that purpose and there are some procedures to be followed
for inclusion or deletion of a particular community. But, at the same time, when
these types of problem arise and it is brought to the notice of the people and
also at the level of Assembly, the attention of the Government of India should
be much more. Therefore, the hon. Member has come forward with this
Private Members' Bill to amend the Constitution. When we take up this issue,
similar circumstances are available throughout India. When the Scheduled
Tribes or Scheduled Castes were identified even in the
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days of British Rule, they were identified on the basis of what was the
condition of their living, what was their social status, how much they were
earning, even how they were having the hair-dress, how they were wearing the
clothes, what type of vessels they were using, what type of houses they were
living, what was their nature of work. These were all the aspects taken into
consideration. Sir, these people are totally dependent on tea gardens and they
have got no world outside. They go in the morning and return in the evening, and
throughout the night, they live just like animals and then they come back again
in the morning. They don't have any social life: They have got the seclusion.
They also don't have the economic status to raise their status to come forward
and have more education in colleges of universities. This is the situation even
after so many years of attaining the Independence. These people should be
protected and they should be given more concessions. They should be
included in the Scheduled Tribe list so that attention can be paid and the
Government can have more measures for their benefits. With this, they can
improve themselves in their education and social status. If they come forward
for having better education and if they are having more opportunities of skill
development, then, naturally they will get more opportunities to earn more,
and, their social status will be accepted by the community. There are many
people belonging to Scheduled Tribes, who have passed the Civil Services
examination, have become IAS officers and have got very good posts
throughout India. They are working in a better capacity when you compare
them with people who have got educational facilities for the last three
generations or having convent education. Therefore, the capacities of the
Scheduled Tribes or such people is not at all lower when you compare them
with other people who have got opportunities of having better education for
generations. For these types of people who are identified and who have already
been recommended, necessary steps should be taken. These are the things
which can happen anywhere. Sir, | give you a small example. In Tamil Nadu,
if a person is performing the job of a dhobi, cleaning the clothes of a particular
Scheduled Caste community, he is also classified as among Scheduled Caste
people because that is not at all accepted by other communities. Because
people are classified
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by their professions also, they could not come out of social seclusion.
Therefore, if they are having a particular job throughout that generation and
they could not come out of the clutches, then the Government of India should
pay more attention towards them. A special survey should be done for this
purpose to study as to what is their status and social life.

Therefore, | request that the Government of India should consider this Bill
seriously. They should not take it in a normal course by telling us that we will
consider it, and, therefore, you withdraw this Bill. This matter has already
been well debated and taken up by the high level politicians in the Assam
State. Similar problem exists throughout India, where for generations people
have been counting in the same profession. They could not come out of that
because they could not see the window and feel the new breeze. Therefore,
once again, | request the Government to seriously consider this Bill and pay
attention to this matter. Sir, | support this Bill and expect that the Government
of India will take personal interest in this matter and see that these
communities are included in the Scheduled Tribe list. With these words, |
conclude. Thank you.
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PROF. P.J. KURIEN (Kerala): Sir, | stand to support this Bill. It is discrimination
that the same caste of people or same group of people
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is considered Scheduled Caste or Scheduled Tribe in one State and as non-
Scheduled Caste in other States. Sir, India is one and our Constitution is one for all
of us. And if a set of people is given privilege in one State and they are denied
the same privilege in the other States, it is nothing but discrimination. This
discrimination, | understand, is justified by a term called 'area restriction'. This
area restriction was brought about at the time of framing of the Constitution by
perhaps some narrow minded or parochially thinking people i have no hesitation
in saying that. Sir, in any case, the labourers working in tea gardens are the
poorest people. Of all the labour class, the tea garden labourers are the most
deprived lot. Sir, in Kerala, the workers in tea gardens though they are called
workers, but they have no work because most of the tea gardens are closed. They
are not getting wages; they are starving. This is the condition of the tea
garden workers, who are not Scheduled Castes. What would be their position
if they belonged to the Scheduled Castes? Even today people consider them as
untouchables. Sir, it is not only the question of economic status. Why do they
demand the Scheduled Castes status? Because social empowerment will be
possible only by giving them this Scheduled Castes status. Sir, some people
think it is just a matter of job and economic power. It is not. It is much more
than that. Sir, political power, social power, and social empowerment will be
possible only if we confer on them the Scheduled Castes status. Therefore, Sir,
once again, | would say that | support this Bill.

Secondly, Sir, these people originally come from other States like Bihar,
Andhra Pradesh, Madhya Pradesh or West Bengal, and they are enjoying the
status of Scheduled Castes in those States. The Government should not have
waited for a Private Member to bring this Bill. | am of the view that the
Government shold have brought forward this Bill to correct the anomaly or
correct this distortion in bur constitutional provision. Sir, it is not that only these
communities are to be considered for this status, there are other communities
also in our country who actually belong to the Scheduled Castes communities,
but they are deprived of this Scheduled Castes status.

Sir, in this context, | would also like to say about dalit Christians and dalit
Muslims. Sir, | recall when | was a Member of the Lok Sabha some years back,
there was a Bill by which we conferred the Scheduled Castes status on neo-
Buddhists and it was welcomed by all. The framers
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of the Constitution at that time could not inlcude the neo-Buddhists as
Scheduled Castes. Likewise, due to a wrong perception of the status of the
people, dalit Christians or dalit Muslims are also deprived of the Scheduled
Castes status.

In my State, Kerala, unfortunately, there is this caste system. Dr. P.C.
Alexander is here. He will bear with me. There is actually a kind of caste system
where one set is called Syrian Christians and the other set is called dalit
Christians. There is no relation between the two.

Economically, educationally, and socially, Syrian Christians are advanced.
They behave as if they belong to an upper caste, if there is an upper caste.
But dalit Christians are a different group. Their way of life is different.
Everything is different. Once upon a time they were untouchables. They should
be given the status of the Scheduled Castes but are not given.

Same is the case with dalit Muslims, even though their number is less. Sir.|
have an experience of mine. When | was a student, | had a friend whose
name was Isaac. He belonged to the Scheduled Castes. He passed the SSLC
along with me in the year 1959. Everyone in 1959 who passed SSLC is
employed, well-off and leading very good life. This friend of mine sat with me
and studied with me. That is why | am raising it here. | am sorry to say that even
today, he is an agricultural worker. He could not get a job because of two
reasons. Firstly, he belonged to the Dalit for whom there is no reservation.
Economically he is poor; he has no other way. Even today, this gentleman is
an agricultural worker. So, | am seeing this kind of injustice with my own eyes.
| am only saying that in addition to these communities, which are deprived of
the Scheduled Caste status and because of which they are suffering there are
other communities also. There are other castes also who should be
considered for inclusion in the list of Scheduled Castes. The Government
should consider appointing a new commission to study the status of all these
backward, poor, under-developed and underprivileged people. They are actually
socially backward and untouchable. Once upon a time, these people, who are
our own countrymen, were untouchables and it is because of this that the
Scheduled Caste position is conferred on them. All those who were untouchables
once upon a time
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and who were not included in the list of Scheduled Castes should be brought
into the list and for that, | request that the Government should appoint a
commission, new commission, to study and revise the list of the Scheduled
Castes.

In Kerala also, every month, there is some agitation or other, with the
demand that the list of Scheduled Castes should be enlarged. | remember
some people came to Delhi. They met the Prime Minister and other leaders.
During the NDA's rule also, people came and met leaders and
Ministers.'Everybody said we will consider. Everybody expressed sympathy,
but, nobody took action—neither when NDA was in power nor now. Nobody has
taken action to correct this anomaly and injustice. So, | request the
Government to consider appointing a commission to correct this anamoly.

Sir, my third point is that even if we confer the Scheduled Castes status to
a certain community, by that alone, the community will not come up. We have
had reservation for Scheduled Castes for more than 50 years. Even after 50
years, we find that the position of the Scheduled Caste people is much lower
in the society. They are backward—socially, economically and educationally.
What is the reason for that? Sir, I-think the main reason is that the focus was
not given to educating them. Unfortunately, Sir, in Government posts, not only
in States, in the Centre also, a number of vacancies are unfilled. The reason
is that eligible candidates are not available from the Scheduled Caste
communities. There are vacancies of doctors, engineers and other
professionals, but eligible candidates are not available. What is the reason?
The reason is lack of edcuation. So, | am suggesting that you not only confer
the scheduled caste status and reservation on them, but also educate them.
How can you give reservation unless qualified people are available? Simply,
on the pretext of reservation, you cannot appoint any person as a doctor. You
should have a doctor, you should have an engineer. That means, focus should
be given on educating them, on their education. For that, the Government
should bring forward a separate programme, a separate plan. In addition to
conferring scheduled caste status, what is needed is that a separate
programme, a separate plan of action for their uplitment in Education should be devised.
Education is the key factor of progress, and it is required for development, for social
empowerment also, and that has to be imparted. With regard to
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this Bill, | am suggesting that not only these communities should be brought to
the list of the Scheduled Castes, but special emphasis should also be given on
the education of these communities. | have seen that in plantation sector their
children do not go to school. | was an MP. once from Idukki Lok Sabha seat. A
lot of plantation workers are there. Actually, most of their children do not go to
schools. Or if, they go to school it is only up to the third or fourth standard,
after the seventh or eighth standard, they drop out. The percentage of drop-
outs is much more in these areas than in other areas. How to tackle the
problem of drop-outs in education? For that, special attention has to be given.
The mid-day meal scheme will help to some extent. But, it has to be
strengthened. Other programmes should be devised so that parents of children
in these areas, and also of these communities, will send their children to
primary schools. Even 25 per cent of those children who are sent to schools,
do not reach the tenth standard. This is the real problem. Therefore, | am
suggesting that the Government should come forward with a programme to help
these scheduled castes and backward class people in furthering their
education, and reducing the drop-outs from schools. Sir, with these words, |
once again support the Bill and request the Government to come forward with
an official Bill to include these communities and other communities, which |
mentioned, in the list of Scheduled Castes. Thank you very much.

SHRI MATILAL SARKAR (Tripura): Thank you, Mr. Deputy Chairman. Sir, |
rise to support the Bill brought forward here by the hon. Member, Shri Silvius
Condpan. This is a very important piece of legislation that he has suggested
by bringing forward this Bill. Sir, this is a case of anomalies in the list of
Scheduled Castes and Scheduled Tribes to be rectified and executed uniformly
all over the country. My friend just now told that these anomalies have resulted
in discrimination also. These anomalies have to be rernoved by the Government
as quickly as possible. Sir, the tea labourer communities are in question in
respect of this Bill. Most of these communities now have dropped their tea garden
profession under compulsion of poverty. Most of them in our State primarily
belong to the tea labourer community, yet most of them are working as
agriculture labourers. Whatever it may be. The Munda community, the Urang
community, and the communities that Mr. Silvius Condpan have referred, they
are treated as the Scheduled Tribes in our State. They are treated as a
Scheduled Tribe in our State. But, as it is known, the
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State Government of Assam has already recommended these names and is
constantly persuading with the Central Government for inclusion of these
communities in 1The Central List. | do not know why this is getting late. | am
eager to hear from the hon. Minister why these have not been included. Sir,
the State Government has passed a Resolution; the State Assembly has
passed a unanimous Resolution, and they have sent it to them, so far as |
know. Mr. Kurien must be knowing it. And after repeated persuasion, Sir,
these are not considered. By supporting this Bill, | am drawing the Attention of
the Government in this regard.

Sir, similar to these communities, in our State there are communities, viz.
Rupini and Reang, which belong to a Scheduled Tribe in our State, but in our
adjacent or neighbouring States like Mizoram and West Bengal,—where
these communities have been extended to different areas also—they are not
equally treated as a Scheduled Tribe, and they are not included in those
States as members of the Scheduled Tribe. Apart from Rupini and Reang,
there are some other communities also. So, these anomalies exist all over the
country.

Sir, there is one important community—everybody knows, that is, basically,
a Scheduled Caste—Namasudra—by the name of which community we recall
the story of Sambhuk Mani in those times of Ramayana; | do not like to go into
details any further. That Namasudra community is in the list of Scheduled
Castes in our States. It is in the list of Scheduled Castes in West Bengal. But
in most other States of the country, the Namasudra community is not included
in the list of Scheduled Castes.

Sir, coming to the process of identification of the communities, | would like
to refer to the OBCs. In OBCs, there are two Commissions. One is the National
Commission, and the other is the State Commission. The State Commission has
selected so many communities belonging to OBCs. But in the Central List, all
of them have not found a room. In our State, so far as | know, there are 46
communities in the State List, but in the Central List, there are only 42
communities. Four communities are not getting the benefit of inclusion in the
Central List. Sir, something should be done to remove all these discrepancies,
discrimination and anomalies so that some sort of uniformity can be
established in the
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case of Scheduled Castes, Schedule Tribes and OBCs. In some States, an OBC
is treated as an Upper Caste; in another State, that is treated as OBC, and in
some other States, that is treated as a Scheduled Caste. The same
community is treated differently in three States.

In reply to a question put by me, the hon. Minister has replied that there are
eight States in the country, where there is no reservation for OBCs. There are
eight States where there is no reservation because in all those eight States, the
reservation has exceeded 50 per cent. Without giving a single percentage to the
OBC, already 50 per cent has been consumed. That is why the OBCs are not
getting reservation in those States. An all-party delegation of the Tripura
Legislative Assembly met the Prime Minister. | was with them. We met the
hon. Minister for Social Justice and Empowerment. We had given a
memorandum. In a further note | had given many information. But no serious
step has been taken with regard to introduction of reservation for OBCs in
Tripura and in some other States of the country. | know about eight States.
Their number may increase also. It is a social torture, as Prof. Kurien has
referred to. Actually we are free from these things in our State because there
is an atmosphere of a democratic movement and with that we have eliminated
this type of distinctions. We take pride in it also. We all sit together; we all
dance together and we merrymake together. We share sorrows and
happiness together. There is no distinction like this. But it is painful that in
many parts of the country these atrocities are still going on. There are regions
demarcated for the Scheduled Castes, but limited benefits go there and all other
benefits go to other parts. | don't want to go into it at length. But | thought |
should share it with you. | think there is a Ministry. There is a Government.
They should look into all these things and see that this type of menace is
reduced to zero so that after 50 years or 60 years of our independence we
can, at least, head such a State where we can say that we have abolished all
these casteist tortures. This should go as we have done in our State. It should
be done not by making law. Of course, the law is there. The untouchability has
been abolished in our country by law. But in application it should be done by
the human community by mixing together, by acting together and by working
together. This way we have developed a democratic movement. We have
united all the poor people irrespective of caste and creed. We united all poor
people and these things
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have been reduced. | think it is so in West Bengal also. | think if this message
goes all over the country, we can get rid of this type of casteist menaces and
tortures.

Sir, before | conclude, | again support the Bill and say that not only Munda,
Urang, Khana and all other communities that have been referred to by Members
from different States but also Reang and Rupini are not inluded in the
Scheduled Castes list. Namsudra is a Scheduled Caste. But in many States it
is not recognised as Scheduled Caste. These things should be looked into
and remedial measures should be taken.

With these words | support the Bill. | think the Government will respond
positively. Thank you.
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QAT BT TR <3 {6 d AT, i1 379 A 98 93 &, B 311 31 ol &l gIaTg | S fe< |

0 I 29 ¥R (NER) : AT SYFHHRT #EIed, H 39 fa8aes &1 wweie
FRATE | I8 A9 3o &1 <2 & U I, 394 H UsYes R 3R AeYes glged
F TS & A S BRI (AR 81 81 &, SUP! T $A & foram aran
TS | HEIGY, ©¢ A1 ¥ U8l B a1 § , 919 {3 =1 o/ W AT a7 oI ol /i |
1 SfIe™ @l 9gd ISR A1 781 8, WK H ST g {6 39 99y ¥ H g3 S,
ugTs, A off iR Ut fwy uRfRAfrt & aaf & o= &1 9t @il &) {3 81 88
Brfl, sefo fafeerd 7 &S o, S, faER, Heg uaen, oy ueel, T Ui 9
HAYERIT B AT | ITH AfABTE TV SYce ¢T5ed F AoIGR I | HBIGY, USYes HRTH 3R
AeYee I & HOIGR Wl &l ASYes Y A AT &l X2 8l | B AN &l el & fh
HHS WU A d 98 Fogd el 9, cfee TRINS w9 A d 98 Folgd o | T8l -
TR g8 B SToRd sdl, a8i d {6 & ) a1 Hgd &, T 981 | gafory
fafeert 3, 39 Tt & 39 wfow aRRRURT § & 3= & forg I97a0! e ofR g8t 3
I T | HE1ed, § gR e ofr1 =ned | 48R & FRfFfear qo7gR a et i & &s
<M 4 319 W e 72 € MR S < & e H 7e IR 98 © | ufeeHt d e, AR eiR
-3 <A1 T | A HOIGR M1 3 <1 1921 9 3 1 /13l FBIqRT SR ufeert dwrer
3% YSgcs PR AR USYes grged dI Sl H g1 71, FR U1 &1, fbd HRoT 4
3T W $p! 3T fUBST ¥ 4 X1 T 8 | /eI, P AN 41 G- &R AN, AR
3T, -1 AT, AR AN~ 9 AR 7 §AD! ATHIID, NI AT B1 314
TR e fpar s oregg= fhan s |
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[T AN 7 T8 el b ST USYos PRCH 3R UsYes glged Bl Hvl 3§ &1 A1y
| HEled, U Hel A Y I, 9 gl JeT 9 MY A, g8f 1 3701 RA ol Tresges
PRTH 3R AUSYes Seed &I & | UfedH el 3R FIRT 4 AUsges BReH 3iR AUsYes
TT5ed Bl S0l 3§ ST @I AT & | 3951 PHodR, I84-98, AcI-Rarst U S & | g
eT ¥ PYRT W, fedH §e H, 3R H U O ©, TR a1 BRI 8 3T o H 3141
T oS ¥ § Q@1 A1 57 I8 98 981 D ICRd [SFERATH B | Usges HReH
TS USYcs ¢S H 3R §P! @M S, Al RXHR BI AR | s e HI giaem
SIpI 1 SIRAT, T8 UeTs - foraTs, Jeqd=-AeTUs, SId 3 &1, 39 %8 3! Jragndl 3
9 4 8138 B1 U TR ¥ Sl 376 AMIBR 8, § AT gl [ Sl g7b ST1Ig AIBR
g, ST B9 9191 4 kW 2 © | 0Y10THO F US A G $8 8 o, I =i
3R At s Tl H & 1 sfodlodio & I F SHaT g, $O VA S 7, St {5 e
T H Treyes BT § Al g Wy H sNolofo # & 1 va g g afky
T H, USYes BRTH AR UsTes gIged AT MNOFI0HI0 &b HaTed Bl oAby, offdh a8
JABIRTE e & | H, U TS B a1 IR 8T §, Sl (RIe-Heels F9191 § | 3R 98
faeett 3 TEa1 2, A1 98 UsYcs BT © 3R R fIgR # a2 I 98 fodiodlo B |
il fAER A F Sl &l RPASI=T A & P 71 Tsges HRSH H @1 1Y |
I <1 3 SR AT fRARY |, S e | 9 39 Aol # w1 =rfav | dedt
o $ U d ReASe dfdd 2, # oargRig &&m 6 R g @ 0 geR @)
RpHST= 18 &, 39 W faaR A1 =1fe | e A e S 91y | 9gd ofd a9g
ST ST § 3R 98 ot Ui § Id! qORT gedl ¥ g9 @ & U 39 IRE 9
TCNIET AR 3N & | gel Tavie &l 39 Wae | et o hdelr o=-1 a1fay |

HEIGY, MOTE! & 50 g9 a8 Al 39 < & Sl YeYos HIReA 3R AsYes
I1 RUSiCe 781 8 | § Y| IS, 818 BIC &I 91 DR BT gl 981 MR ITHI
ROieerT amg <, A 98 781 2 1 3761 RUSiCe™ 781 81 9 S9! S 991 8, It
S g} T €, Sat o 4ieT 8, 98 9 a4 el ugd unil 81

(ST[HTEAE (M0 TS0 FRI) drori= gv)
Saferg U Avertalt # W S forg oI g a1 13797 <21 § Rerder 3
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SRR & | 3010710 RSTer @1 =l ae 81 & | 1 4RI f&R1e fohar o a1 AlIMS
ar afodt ofto Rerder & faxie o1 srarer a9 T 21l I S Uig-<9- U5 e UReie o &,
ST E Ared © b A @1 Ao = fiel, $IeyEE | S STd! AifeR e B,
T8 ATHR ITD! el | d AT ST b1 d18d & | T H Grel RSrder d $id arT 9,
STFeR 3R Slaex &I 92Tl UH-Tdb B R ST Sy A1 9igd foh I SATereR slaed o
IR STaed F I T 13T Aed & 5 59 2oft & AT, eges FrReH, Yes T
3R SR & AT 30 UG WX MY | J Soeiichel UGT IR 31T, SIS | SN v
3R TR I STgeR &, 9 @l 81 9Ted © | 9 3 o I8 @ied € fb AR 9w & fERn
ARG, A AT BT ST ARG, Pae 15-20 T & U &1 I8 | 911 S HR Bl
T o I2 9, IR ol el sl o, IRIR Areq & | 89N SO ST off 4l & | 519
IBI STRETV A 3t dl STa! Hi-g8 B el <1 778 |1 579 dlodio {8 7 dea erm
S fopan Q1 ST Ai-g8 Bl Mell &1 1S 1 59 <2 H QF AN &, d1 EITd 1 Bl
fR1g B & | R FHIR WA P SIIBRI Bl 87 HA & fol HICICYIH ¢ | 781,
# TR HEl ATEd1 g b U 1 U a7 I AT 791 AfAPR oiil Fiife AfABR BT
ST 2 | P! A F AMRBR T1 S0, I U1 IMTHR B PR <ofil | AEIGY, 3/H 4
ASYTS PRTH AR USYes ¢l b A H ol [T &, HgANA P ROAR T
HRAT G | H TRBR A TR Wl Hxa ¢ [ Sl HRSISYRe HeHa I FSFEpue &, 89
U 950 g GG Bl ISP AHRI A 4o B I8 & | 89 < b 59 ATPR B
ITIE PN | ATIHT Ig-98d gIdTG |

TI0 99T BGHR (IORAM) : IUQHTIE F81ed, § 37 I dieud gRT
IR AeT HRie fa8ae, 2004 BT G A & o0 WS g8 ¢ | 7RIy, 59 W
9 Q9 9 SC/ST W & I, HedTvT, S5 [T MR I MM 961 &I 91d §s
2, 93T 3T BT B U ASRIT B & A I8 P& H 7RG BT 39 8I<T & b TSR]
P 9IS W B9 S MATST B AN & 9 HHGR, SlId, T Fael ANl Bl, FATS B Jel
gRT ¥ A & oIy, e g AEIioTe R0 3R IR S &I Ued HiIq 4 Bl 2,
BHIUF ADRI A B &, AR B P AR A DI T |

HETHT e 7 59 FHIST Bl U A=Y YER <ol 8Y YN <20 o AR I8 a1 T
ot f5 I RS9 & 1 3 o1 8R 91, S3aR &1 a9y i 5a= € i s=ie difear &
TS &1 a7 B & | SHTY ST THT I fhaT SITY1 %7 TN a9 BT FHIST &
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RGBT gl f&T SIQI S0 37MaTST $I G gY, SC/ST FATS Pl ARET & IR,
I U8 SRIER Bl WINER] S B] U8l B TRBRI A Bl 8 |40 STAT8R oled Sff 4 59
IR H |ra 2, $RRT St 7 59 99 W R a1 § | i -9Hy R 69 & SR 9 59
TRE & BN oY © AR e # 59 a8 &1 Jaweid & € {6 59 R | 39 991
3R 2 H FHGIR, A, IS 3R e efe § aee« Rafdd ag Arrsi g 9,
5 JHR 7! Sfia el BT HUR ISTAT MY 3R I RT AR &1 1Y 19 &l
AT XA ORI, AT g77eb foTY 391 ARE &l FaReATY 1 715 | U8 \AId B
WRGRI BT <7 8 | 59 a1 BT 431 T4 € , $9 a1 B 3 Y~ © | ST&1 Pel 41 39
Ryetfrel # el g2 2, 35 o g8 €, $8 9 M1 2 1 I8 epa @l & f5 O ot &1
TR-TR GO (AT ST ALY I8 HHI a1E el 1 81, 918 SR H 2, ufees quriet 9
&, RT3 21 31 O IS Yol 31 o 3ie ) ot ueer 9 v 7 g8 8, 97K 9%
SFGRT AR &, 3R I8 TFGRI 3 M & 6 Gmifores = § 39 99l & $6
T HET e Y & I A1 HEHIT T3TT &, S ATD! §8 © Al Sb] YT AHEITD a1 el
3R B Y B JURT AN 341 9 ¥ I f98s 39 9e1 9 UKa ($a1 T & &
FfgHiTa e, sifawifora #eg e, oriy ueer onfe u<el | o9 ¢ 41 av gd a1
T P et R &1fHedT BT 3, BIgRT a1 ufee™ et # e 9, b 9 s1fid [
oUWl ¥ < §Y 7, a8 I7h FYERI AR Sl ®I, g ST 3R s
SIS < ST T TRAT 2, I RET0T B YrAed Iy 8, eifeh g 3F J I
Tl A IR FBrqRT § 1 9% I3 ©, Uiad S9id 9 $1 PR I8 © I1 M H B
PR T §, 981 R ST $ad JY Uss v $I A H 197 AT 2, 59 B S DT
[@TIa® & o1, Sl S e anfey o, e S 3R Srggfed STl 3 3]
ST &1 Sl 8 S Mol a1y o, I§ J dferd I8, aul a9 dfad 38, $9 a1d &l
BY ABAN © , clfcbT o4 o S forRam Y £-S) IS SO 3TIE, 39 B4l IR ToR
TE 3R 39 B BT GIRA & forg a8 996 39 weT # wRqd forar a1 2 1 5 dfd &,
SJUTETT & 3R Pd A UIET IR B 6, b I8 HSHId TS Bl iR 5 a1 141 9 J S
TV E, STt faER, ST ey ueer & St Sl o e e ) 7, S Al %
ST I T S 3R I A =T {51 SAIY | ATRAIR TE AT TS 39 e AP
Ugdl 3R 39 [489% & w9 H AT ATS 8 | 8AR P A1 (A5 ARG 57 UR (0
AR @ 33 © SR SU@ 90 B @ €, § Wl I R H WR A g, 39 e
BT T BT E |
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IUQHTE A6, H I8 W HE1 A1l 6 Sl s1ffeh F11 ©, 918 J Jrggfad
SR 3R ST ST A F© §U &, 918 d (5l ol 59 4§ 8 3R =917 Irm1 7 i
HOIGR P PR IE ©, 7P| ga8lell BT (RART IR Igel W1 A1 Faw| 7 (0 faamR
g, T 315 SRR 78l 8 | 7 Y 31T 31U gai I UM, e , Alb IR
FRIfpeT 1 AT HRAT 3R STYT STa - ATYT BT, TS b 5 A & SN H Jehd
B TRAT S | 37 SMAD] DI AT I! AT Al BT &, WA H I YT SIRT HIST Il 8l
W ¥ I RIS =TT Sl Sl Giaem e grR1 <1 1% §, IS99 91 J dfed 81 9]
SP AR S -ATAT Bl HSHTs SR 8 SAH 2 |

QU HRIGY, H 39 fA9¥d P TR SRl § | THA &l a1 I8 © P
S BT I, $A9 BT § GIET g, sa1 BRI §S, ofbd &9 Q9 BT Sl
SATAP] STATHR, FHTS BI HaT B! 2, TR A 98 T 3R 2nfia Ry 3 @1 8 1 3111 I8
Sa qul TP gARI AT BT 2, ITP] Y& FHA ITP! aT PT RIBR e 3R ST <,
AT S, I B9 2 | I8 ABAG Bl 91d & & 3171 7ToTel & 58 aui & a8 Wi VA
fRufora & o5 oY off o w1t # =t S8 Y, A 7 Faot i efee | afews wmfore efe
F W T ot IURT B &R AT ® 1 S it iR fra e o, Afe I S
FAR=IR SR et =iy, 19 e fob gadgd 3 Gt Ar1foTes gaer 7 81 S o org del
FHIST BT, ST BT, SHa-14 $T HIS AS-H1G T SN IS AFIRTEG-fE e Hger 2, 98
S T SRTER 7 1 911, FHH 7 81 1Y, 79 7 T8 BRI SR 36+ =1fRy | greife a8
T FES 2, Frad V-0 & 8T §, S WIRARI g & fendn arer ared sraex
FSH, Sl FHAR 9P TRA B | 3T AP SI FETHI §U &, ST ATV & ARy
BU | SO I 919 oflex 8U &, a1 §U &, f3T IR RT GH1S1 1R 3R Gl 2

eIy, U1 T8 & b ufawr v, Jem R fovd) v ST @1 a1 feit 1 bt
TET BT | TH 31 U] FHIST A WY I & HIIHTeITed @l 8, Ia & Hera g, fhg
Ie I URIHT DY YA BRA BT AER T8t e | aroie wRa # ) onft g awdt
Rufeart 81 a1 8, <ifehT <18t ft S=2 3rawR iyt &, 216t & &3 gRT B8l 31911 B B
B €, orel WY, T &5 § 9 /U1 IS < X ¥, 39 GAS & Al 7 T8 VAT fhar &
b gferar & |mer 9, Igar & 71 | fhdt Sfy faey o1 3g
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PR T BT | 7 W) T2 fhl W A 8] B 5Tl S5 IR e, S=IH 31U+ U]
AT fhar g |

RISy, TT JREVT NS I IARAT 7, T8 AT T & b ST I8+ ©u 9
IR At b, ARG =T e 4 |

HEIGd, H 3 U 91 3R P A s R aRE et a8 |enes o B,
PO I A8 BT U AR FNG ATV, FITPh THA/THST & I G 2, ITD! RSB A
P IR I8 SMATST 3T & b A= T 3 s IR ARETV BT T 9 o9 8, IqG Tl
3R THET B I 371 SRRl o1 s ©, d dfed X8 Sl 2, S0 98 olv -Te| [#el Tl 2|
BT T JATATST 3T & b STRET0T P =<1 W1 F© YT a1 81 a1y fb &=
T A, 1 ) 150 H U 3R TEET & WG BT Sl AU ©, SABT Sl ufrerd g,
I AU &b AFHY I§ FaveAT B! 1Y b Al FHTAT $I S U F JHT
SARETVT BT 14 el AP, 1P SIREAV BT T H Fel o a1 9g-91d &b gt 3R
Tact & @ Tl B e e, B werT 3uY dfud e 81 39S forg Ui o a1
Pl Faver 81 A1y 6 R 35 7 59 Fwreii § 4 e Rra=n gierd 2, 9
ARSI & ATHY I2 AR &1 o9 A w6 | |1 8 U I8 egawen W 8 f6 {7
IRART & S BT Tadl 3R gE Hiet &1 B o e 721 ar, St U fRaf |
ARET0T Tl 1 H A <1 S| Heley, Tl ) @rawer 8, d1fd su9d @S A,
ST BT S IR BT AT B Tl of UTY 31 3791 e HHwiR (RART A B, ST wrifirasan
< ST QT ot e g1, A1 a8 S oTRerur Gl iR U7 Sl §9 TS Bl FIRh HIA
¥ forg, SR IS & oy, ST B i IR B, Iq9 A & fog it ot SR,
S a1 fopeft W9 -91a & 9 1 W9 WU | Hidl e 9, saeR et 9 3R gadt
IR TEST ¥ e gU 9 WS, 9 WU 9, R g9@! aRdfdd SRd 7, 9 T M
SRRAHE ST gHPT QX ARE T4 of Wb 3R I 81 Aeb | S9! 41 ATTTIHT & |

G, H UP 91 3R He1 arg & g1 Tl 4 i afeadi 8 , I e
& oY o A IR 8- =iy | Uit sraen BIF =nfey o 3 afeaai o fawa @
oA frer 21, Are TSy Weel 81, fas Wee 81 91 Tl 81, d S8l de UG A,
79wy &1 A Rrenn o) =1 918, 9% S Yo el | 97 Sea | SeaaH  [R1en
FreTe U 81 9, YA Sgawer B A1y a1fes i Aemdt BT €,
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I8 AT YT BT FHIOR B BT 7GR el | 37 A8 DI F:ged R0em Bl gaen
I forg 819 =12 | 31 afeaa o Rien & forg Ry eifRrer 819 =nfey 159 & fog
T2 o FEIST H {497 31w fu oI =nfe v |

HEISY, 31T 89 Q41 9 a0 | IR & b 3TST SASR-Y-FHGR a3 & AN
Al o9 F=Ei BT TS & AEIH W YT d18d © | $9 I BRI I8 el © (b d I
SSIIGT g1 978 & | $ BT AT A1 BRI I8 & b R I ST AT 3 gl dl I©
RISHTR AT G 81 SIQT IRBIRT 1B 8] A1 AT 1B el 1¥7et S 59 efee
U R DI AU ged| DI IS ATIH A UG AT & | b ATST ST HATegH F |
H 77 YT P RS DI I agell BI SR © AT IS 1T ST &, 98 <1 HHAR o b
AR & Y g 81 8 | J Y 3[U gai Bl g8l el b, 59 & fory VT ya=eT Bl
1Y & SR HHSIR TS5 & F=d 8, Il 918 TRBRI Wl 3§ U I8 &, IR d J81 3fUSH
HIEGH ¥ UGl T8 Al S0 Sl #eds | frgeds e ura SR B igwr g Aty
i ru=t JET SR 9T I J 3T 98 Fdb AR I ISR e # S &1 9 |
RGN Tpeil § U gavel] Bl =Sy dife S qedi bl Al sfaar et e o afa 9
3t Aread W Riféra g1 = @ 3 fae eifaReh Wi & Fgae Rien ure &= b |

HEly, 31 THM a1l & A1 3fd H H 59 fASs &1 gl #xal g oiR S
AT e 3 fAEIeh 1 A § ollY 8, I T=IaTs <l U ST XA T&T bRl

SHRI PRAVEEN RASHTRAPAL (Guijarat): Sir, | am here to speak on the
Bill introduced by my colleague. If we refer to the Statement of Objects and
Reasons, it is very clear that the issue pertains to the Eastern sector of the
country. Looking to the facts mentioned in the Statement of Objects and
Reasons, everybody will be tempted to think that he cannot oppose the Bill.
One has to support it. | am also in possession of a Resolution passed by the
Assam Legislative Assembly. | quote, "The House do now unanimously resolve
to impress upon the Government for inclusion of six communities of Assam,
namely, Koch, Rajbongsi, Tayabhom, Chhutia, Moran, Matat and the
community belonging to teagarden and ex-teagarden tribes in the list of the
Scheduled Tribes (Plains) of the State of Assam." There is also a certificate
certifying that the above resolution was adopted and approved unanimously by
the
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Assam Legislative Assembly in its sitting held on 5th August, 2004.1 am also in
possession of a letter from Secretary to the Government of Assam to the Joint
Secretary, Ministry of Tribal Affairs, Government of India. According to this
letter the Government of Assam has requested the Central Government to take
appropriate action in this particular matter. But, we are very sorry to know that
no action has been taken till date. But the issue is not that simple. The issue
regarding the list of the Scheduled Castes and the Scheduled Tribes is a very
complex issue. When we want to amend article 341 and article 342 of the
Constitution, we have to be very careful because once you make an
amendment in articles 341 and 342, it will not be applicable to a particular State.
It will be applicable to the whole of India. Sir, according to my information, the first
list of the Scheduled Castes, on the basis of history, on the basis of religion, on
the basis of tradition, on the basis of customs, was first prepared by the
Census Commission, either in the year 1910 or 1930, and the Commission
was known as the Sarte Commission. The Commission has laid down ten
criteria for selecting a citizen of this country and to know whether he belongs
to a Scheduled Caste or a Scheduled Tribe community or not. If he satisfies
all the ten criteria, then, he will be included in the list of the Scheduled Castes.
That was the Constitutional requirement because in those days it was the
Government of India Act, 1920. Subsequently, it was improved to the
Government of India Act, 1935 becasue the country was ruled by the
Britishers by an Act, and there was no Constitution in this country. This list
was prepared in the year 1930. It was adopted in the Government of India Act
1935 and when we became free in the year 1947 arid when the Constituent
Assembly was formed to frame the Constitution of the country, which we
adopted on 26th January, 1950, the great Father of the Constitution, Dr. B. R.
Ambedkar in the company of Babu Jagjeevan Ram prepared a list taking into
consideration all the Scheduled Caste Members and all the Scheduled Tribe
Members in the Constituent Assembly and it was finally approved by the
leaders of this country, the then President, Dr. Rajendra Prasad, Pandit
Jawahar Lai Nehru etc. That list of the Scheduled Castes and the Scheduled
Tribes was the first list dated 26th January, 1950 and it was signed by the
President of India. And according to the constitutional requirement, the list can be
amended only by the Parliament. It cannot be amended by the State Assembly. So, the
suggestion made by one of my colleagues, or, some
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of my colleagues that let the State Government decide the issue is not proper.
The list of the Scheduled Castes and the Scheduled Tribes in this country cannot
be amended and should not be amended by any State Government. It has to
be amended only by the Parliament. | request my colleagues that there are
certain procedural formalities for making amendment to the list of any State or
the list of the Scheduled Castes and the Scheduled Tribes. ...(Interruptions)... |
will come to that. The list as prepared by various State Governments in those
days was adopted as the national list. But, as far as the Scheduled Castes and the
Scheduled Tribes list is concerned, once it was finalised on 26th January,
1950, amendment can be made as requested by the State Government, as
approved by the Registrar of India, as approved by the National Commission
of the Scheduled Castes, as approved by the National Commission of the
Scheduled Tribes and then, a Bill has to be prepared by the concerned Ministry
and produced before the Parliament.

SHRI SANTOSH BAGRODIA (Rajasthan): Who will take the initiative? Will it
be taken by the State Government?

SHRI PRAVEEN RASHTRAPAL: The initiative has to be taken by the
respective State Government it cannot be taken by any citizen. So, what | want
is that the State Government concerned, | will mention here the State
Governments of Assam, Tripura and West Bengal, should first take up the
matter with the National Commission of the Scheduled Castes and the
National Commission of the Scheduled Tribes, and the Registrar General of
India. These are Constitutional functionaries. So, they will write to the Ministry
of Social Justice and Empowerment, the Ministry of Tribal Affairs to prepare the
Bill for a constitutional amendment, as we have done in Gujarat. | will give you an
example of what happened in Gujarat. By an error, the Parliament also
committed a small error in the year 1977, and a particular caste of Gujarat, which
was not Scheduled Caste, was by mistake included in the list of Scheduled
Castes, because the area restriction was removed. A particular sub-caste was
Scheduled Caste only for a particular district, and because the area restriction
was removed, they became Scheduled Caste all over the State. The entire
Scheduld Caste of the Gujarat Government opposed, the State Assembly also
opposed, that all over Gujarat they do not belong to Scheduled Caste, only in
a particular district they belong to Scheduled Caste. So, area restriction
should be re-imposed. It took 27 years to
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make amendments in spite of the efforts of entire State Assembly and the
Government of Gujarat. Here, | complain, and | go on record that we do talk
about Scheduled Castes and Scheduled Tribes, we do make many
announcements — when | say 'we', | refer to all Governments, whether it is
this Government, or, the previous Government, or the Government before 20
years, or, 30 years — but let me tell you that priority is not given to the matter
concerning the Scheduled Castes and the Scheduled Tribes, when it comes to
legislate. | was Member of the Parliamentary Committee on Scheduled Castes
and Scheduled Tribes during the Thirteenth Lok Sabha, and | had the
opportunity, or, rather the Committee had the opportunity of inviting the Ministry of
Home Affairs, the Ministry of Social Justice and Empowerment, and the
Department of Personnel, and we requested them to tell us whether they are
the nodal Ministry for the matter of Scheduled Castes and Scheduled Tribes. Sir, |
am very sorry to inform you that all these Ministries told us that they were not
the Nodal Ministry as far as the matters concerning the. Scheduled Castes
and Scheduled Tribes are concerned. Sir, according to my information, in the
good olden days, during 50's, 60's, the Ministry of Home Affairs — it was
considered next to Prime Minister — was the nodal Ministry for the affairs
concerning the Scheduled Castes and the Scheduled Tribes. After some years,
that vanished, and now the Ministry of Social Justice and Empowerment itself is
also not the nodal Ministry for the Scheduled Castes: the Ministry of Tribal
Affairs itself is not the nodal Ministry for Tribal Affairs. That we experienced during
the Thirteenth Lok Sabha when various constitutional amendments were
carried out by the Department of Personnel and OMs were issued against the
rights of the Scheduled Castes and the Scheduled Tribes without consulting
the Ministry of Social Justice and Empowerment and also the National
Commission for the Scheduled Castes and the Scheduled Tribes. This is an
anomaly. So, | will request the Government of today also to first appoint a
Ministry as a nodal Ministry for the affairs of the Scheduled Castes, for the
affairs of the Scheduled Tribes, so that Ministry will be fully in charge as far as
the matters concerning the Scheduled Castes and the Scheduled Tribes are
concerned.

Secondly, | want to inform the Government that one of the biggest States
in the country — and | am not criticising the States, but | will have to name for
the sake of information of the Government — the
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Government is supposed to know, but if they are not aware, let me tell them —
Uttar Pradesh has made certain amendments in the list of the Scheduled
Castes without permission from the Central Government, without obtaining
approval from the Registrar General India, without obtaining approval from the
National Commission for the Scheduled Castes and the Scheduled Tribes,
and the matter is pending in the Supreme Court or High Court of Delhi. This is
a very serious matter. Similarly, as one of my senior colleagues referred to the
issue of dalit Christians and dalit Muslims, that issue is also pending before
the Supreme Court. And, the Government of India is fighting on behalf of the
Government. The issue is not simple, because the situation in this country is
such. In fact, one should aim to go higher and higher. If | am a Group B
employee, | should demand the post of Group A. But, in this country, as far as
the social structure is concerned, now people say that we want to become
Scheduled Castes, and this is something very serious which cannot be
digested. In fact, | would like to become a Brahmin. But will you give me the
right of Brahmins? And, if | don't get, will you protect me? | mean, it is very
difficult to become Brahmin, and | am very sorry, nobody demands in this
country that | may be considered as Brahmin. But thousands and thousands
of people belonging to different religions, other than Hindu religion, are
demanding before the learned Supreme Court that they may be treated as
Scheduled Castes. | have sympathy for that. But the problem, as has been
rightly pointed out by my colleague from Eastern sector is, on the one side,
the Supreme Court has also decided that all reservations, put together, should
not go beyond fifty per cent, and on the other side, the Government in power,
whether it is the State Government or the Central Government, is deciding the
percentage of reservation on the basis of population. Now, you tell me,
suppose in a State, there is a population of Scheduled Castes, which is forty per
cent and the population of Scheduled Tribes, which is thirty per cent, the
reservation should be seventy per cent. It is that simple. | don't understand how
the Supreme Court can decide that reservation should not exceed fifty per
cent. | mean, there is no logic behind it. But, again, as nobody can challenge
the Supreme Court, nobody can challenge the Parliament also. Now, there is a
great problem all over the country, and that is why, with due respect, there will
be difference of opinion; the poor will oppose poor. The present Scheduled
Castes will not like that their list should increase, because the Census
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will count population on the basis of Scheduled Caste Hindus. There cannot
be Scheduled Castes among Islam; there cannot be Scheduled Castes among
Christianity. Mahatma Gandhi had also said in those days, 'once you leave
Hinduism, it is your decision, you have gone to a particular religion. Now, again
when you come back and say that there is discrimination within that religion,
then you must approach the head of that religion because, according to their
scriptures, there cannot be discrimination.' At least, in this religion, there are
old days scriptures where there were discrimination. So, the Scheduled Castes
are getting benefit being untouchables in those days, and let us not discuss
that. Even now, we have untouchables in the rural India. But, let me restrict to
this very issue. It is a very complex issue. | will request the Government of India
one thing, | mean, with due respect. | fully agree with the Mover of the Bill.
The issue is very serious as far as Assam, West Bengal and Tripura is
concerned. They belong to Scheduled Castes; they belong to Scheduled
Tribes of their original State. They were poor and were brought by the then
Government for doing a particular work in difficult areas. Now, the Scheduled
Tribe status is always given on the basis of area. It should be a hilly area; it
should be a forest area; it should be specific. Now, there is no religion, as far
as Scheduled Tribe is concerned. A man belonging to Christian, a man
belonging to Islam, a man belonging to Hindu religion can be a Scheduled
Tribe. But that is not the case when we come to Scheduled Castes. There
cannot be Scheduled Castes in any other religion, other than Hindu, and we
need not discuss that. We know the reason. Sir, we know the reason. So, it is
a very complex issue. So, there should not be difficulty in accepting them as
Scheduled Tribes because tea is always planted in an area where there are
hills, where there are mountains, and if you permanently stay there, you are a
Scheduled Tribe. If you are born in that area, you are a Scheduled Tribe. So
that way, the issue of Eastern sector requires specific attention. It is really a
serious problem as far as Assam, West Bengal and Tripura are concerned. It
is to be solved in that manner. Now, the three State Governments and the
Government of India could discuss how to solve the problem together. They may
come to a decision and find a solution. But, if you are going to amend Atrticles
341 and 342, then, once again, Government of India must appoint a
Commission, which should again go into details. And, for the information of the
Government, right now, there are nearly 1200 entries waiting to
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be included in the list of Scheduled Castes. Hundreds of castes in the country
have made applications saying that they may be included in the list of
Scheduled Castes; it is not a matter of one or two.

Sir, the biggest amendment in the list of Scheduled Castes took place
during the year 1977. After that, the Government of India, whosoever was in
power, have not attended to this very difficult, very unpopular and very
complex issue. And, it is not the job of politicians alone. It requires social
activists, religious leaders and senior bureaucrats. It requires men who are
residing in the area, who are residing in the State, to sit together and decide.
They will have to travel all over the country, consult lots of people, know about
the customs, traditions, races, and, as one of my colleagues very rightly
suggested, the condition of those people in a particular State. Then only you
can decide that a particular caste should be considered as Scheduled Caste or a
particular tribe should be considered as Scheduled Tribe and included in the
list.

Reference was also made, indirectly, to reservation. There again, it is not that
qualified persons are not available. | have put questions to all Ministries in the
present session of Parliament, as to what is the position as far as reservation,
implementation and backlog of vacancies. | have got information pertaining to one
particular department; the hon. Minister is also present here. According to
information available with me pertaining to the Department of Legal Affairs, as on
1st January, 2006, there are 358 officers in Group B. The percentage of total
employees is only 0.84 as far as Scheduled Tribes are concerned. A requirement
of the Constitution says that it should be 8 per cent. The percentage of
Scheduled Caste Officers is only 0.5 as against the requirement of 5 per cent.
Now, we come to Group C. It constitutes only clerks, you don't require Doctors and
Engineers for Group C! The total number of employees is 577; the percentage
of Scheduled Castes is only 4.33 as against 15 per cent; the percentage of
Scheduled Tribes is only 0.69 as against 8 per cent. Now, do we assume that even
clerks are not available among Scheduled Castes and Scheduled Tribes? These
figures were readily available; these are the latest figures. This is the position in all
the departments. There is no will; there is no attempt to fill up the backlog. This is in
spite of requests from the most senior person of the Govemment, the most
respected, Prime Minister of the country, who has written D.O. letters to all Ministers
saying that the backlog
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of Scheduled Castes and Scheduled Tribes should be filled in on or before
December 2005. We will be reaching December 2006 very soon; but, the
backlog, as it stood in the month of April 2004, has not been filled by any
Ministry of this Government. This-is not an ordinary issue. And, in one of the
biggest Ministries, the Ministry of Railways, there is a backlog of 15,000 posts.
It is not in recruitment; it is in promotion. Now, what do you require for
promotion? — My friends beloging to the bureaucracy are sitting here — it
requires only Departmental Promotion Committee. It does not require
advertisement; it does not involve any expenditure and it is very easy to fill up
the backlog of promotion; Group B should be promoted to Group A and Group C
should be promoted to Group B. There are about 15,000 vacancies. Ministries
such as those of Defence, Finance, Health and Family Welfare and many
other ministries are not even giving me the figures. Let me tell that priorities
should be given. This House is aware about the Bill introduced by the Ministry
of DOPT regarding reservation Act. It is more than one year since the Bill was
introduced in Rajya Sabha. It was referred to the Standing Committee. The
Standing Committee has already sent a Report. But no attempt has been made to
introduce that Bill and we are not able to pass it. If this is the priority given to
the issues of the Scheduled Castes and the Scheduled Tribes, there is no end
to it. This is also a very serious issue. It requires attention of the highest
authority. It is not only the job of the Ministry of Social Justice or the Ministry of
Tribal Affairs. They cannot do this work alone. This is an issue concerning the
Constitution of India. It requires amendment in the Constitution. It has to be
referred to the Law Ministry; it should go to the Prime Minister. Who will do all
these formalities? | will request the present Government of India to pay appropriate
attention so that justice is done to the Scheduled Castes and the Scheduled
Tribes as far as the correction of the list and issues concerning their welfare are
concerned. The National Common Minimum Programme is not a Common
Minimum Programme of a political party. It has now become a programme of the
Government of India, on the booklet, it is "National Common Minimum
Programme of the Government of India'. All these issues are written there in
the book. Assurances are given. We have already completed two years. We
are running the third year. | request at this stage also that appropriate
attention may be given. My colleague, who has introduced the Bill, is perfectly
right in introducing this Bill. Since it is a Constitutional

308



[28 July, 2006] RAJYA SABHA

Amendment, the Government may kindly give an assurance on the floor of
the House that the Bill will be introduced by the Government in due course and
then he can be requested to withdraw the Bill. Thank you.

SHRI N. JOTHI (Tamil Nadu): Thank you, Sir. Sir, | thank Shri Condpan for
having brought this Bill. Sir, even after nearly 57 years of Independence, we are
struggling for the inclusion of certain SCs and STs in the list of respective
States. This is the first problem that we are facing. The second problem is that a
person who is a Scheduled Caste or a Scheduled Tribe in a State is not
recognised in another State. A forward-community person in one State is a
forward-community person in another State; a Hindu in one State is a Hindu in
another State. But a Scheduled Caste person in one State cannot be a
Scheduled Caste person in another State. Why is this discrimination? Our
forefathers who have propounded . this Constitution might have thought that in
the year to come there may not be a necessity for any differentiation among the
people in the country. Unfortunately, it still persists. We have to look into the matter
and redress the issue. Sir, | belong to a Dravidian party—All India Anna
Dravida Munnetra Kazagham. It is a Dravidian party. It has its leanings towards
Thanthai Periyar and Periyar Ramasami, who propounded a party wherein he
questioned, 'Where is God?' Please prove that there is a God. He has
questioned this. According to him, there is no God. We are all followers of him.
When there is no God at all, where is the community; where is caste; where is
sub-caste? It is very unfortunate. When there is a question relating to God itself
is there, then where is the question of community or caste? It is a shame in
this 21st Century that we still discriminate people on the basis of caste and
community, especially Scheduled Caste and the Scheduled Tribes. It is a
legacy of the Vedic concept. It is very unfortunate. Our Hindu religion has
brought this. Unfortunately, people are not thinking on that. It is very sad. |
really thank my friend for having brought this Bill. Sir, let us examine this
deeply. Sir, articles 341 and 342 respectively are for Scheduled Caste and
Scheduled Tribes. Sir, it says that a list should be prepared separately for
each State. That list may not be applicable to other States. Now, for example,
Tamil-speaking States are Pondicherry and Tamil Nadu. The list prepared in
Pondicherry is not applicable to Tamil Nadu. Sir, a community as Scheduled
Caste' in Pondicherry, a Tamil-speaking person in Pondicherry, is not a
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Scheduled Caste person in Tamil Nadu. It is really unfortunate. We cannot
permit it. Now, even no discussions are required. | hope Law Minister will
immediately respond to this to bring a Constitution Amendment. For so many
ordinary matters, Constitution Amendments are brought in, and for this vital
matter, | don't know why so much discussion is required even now. Sir, no
doubt, there is misuse and abuse in obtaining caste certificates. As a lawyer, |
have my own experience. Sir, in Tamil Nadu, a particular community called
'Reddiar’is a forward community. A particular community called 'Konda Reddy'is
in the Scheduled Tribe list. So, many forward community people, for the
purpose of joining medical college and to get employment, just add one word
'Konda Reddy". They are 'Reddiar" already; they add prefix 'Konda Reddy’ and
march over the genuine people. So, an amendment was brought during my
leader's period, Dr. MGR's period, that certificate should be issued by not less
than Deputy Collector. So, safeguard was given. Similarly, there is a community
called ‘Naidu' a forward community. There is a particular community called
‘Naidee'. All ‘Naidus' now want to become 'Naidees' so that Scheduled Caste
benefit can be obtained. Of course, these are all the problems. But, in the
Supreme Court, in two judgements, one Lavarda Giri vs. Andhra Pradesh, and
another is Madhuri Patil vs. State of Maharashtra, Justice K. Ramaswamy had
given the judgement. He said that if any deviation from regular obtaining of
certificate is being made by a person in a fake manner, or if anybody obtains a
false certificate, he gave ten guidelines. If anybody violates them, he should
be prosecuted and put to jail. This is the ruling of the Supreme Court. More
than 15 years have now passed, and no law has been made by this Parliament
to make it punishable by any penal provision. Those judgements have become
dead letters now. He gave ten guidelines on how to stop any non-genuine
person from obtaining certificates. What are the safeguards to be made? He
gave ten guidelines in those two judgements. Both the judgements were
delivered by him. He finally said that if a person obtains a certificate by false
means, he should be prosecuted and put to jail. But, nobody cares about it;
nobody bothers about it and all kinds of talks are there for their own
development and Scheduled Caste improvement. It is very sad. A situation
has come where we should take the Bill further to remedy the situation. Sir,
there is another judgement of Supreme Court which has dealt with this issue
that unless there is an amendment by the Parliament, it is not possible. A
judgement of the Supreme Court
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about three years ago has said that unilaterally, a State Government cannot
include any community either in the Scheduled Caste List or the Scheduled
Tribe List. It should be only by a Presidential Order with the concurrence of the
State Government. Sir, that is the issue as on today. Unless articles 341 and
342 are amended as prayed by my colleague, it is not possible. So, the order
of the day now is that they must bring in an amendment in the Constitution to
remedy the problems of our own brothers. Sir, they have been suppressed for
three thousand years. Fortunately, Tamil Nadu is an oasis in the desert of
India. We have 69 per cent reservation, piloted and passed by my leader, Dr.
J. Jayalalitha, and also included in the Ninth Schedule of the Constitution in
item 257A. lt is there in the Ninth Schedule as item No. 257A. The title of the Act
is— The Tamil'Nadu Backward Classes, Scheduled Castes and Scheduled
Tribes (Reservation of Seats in Educational Institutions and of appointments or
posts in the Services under the State) Act, 1993'". This has been made as an
Act. The Supreme Court stayed even this Act. Under the guise of creamy layer
position, 50 per cent alone is now allowed. To get over that, supernumerary
posts are now created and we are now performing it in our State. Sir, Tamil
Nadu ....(Interruptions)

SHRI V. NARAYANASAMY (Pondichery) Sir, this 69 per cent reservation
is continuing there for the last thirty-five years, since DMK regime and
thereafter. It is not their innovation.

SHRI N. JOTHI: | am sorry. If he does not know the history, what can | do?
SHRI V. NARAYANASAMY: | know the history. (Interruptions)

SHRI N. JOTHI: | am very sorry. In that case, how could it be included in the
Ninth Schedule? You don't want to give it any credit, what can | do? All right. Sir.
The first amendment to the Constitution that was adopted by our country, was due
to a communal G.O. issued in Tamil Nadu. For the first amendment to the
Constitution, we are the reason, that too on community reasons. Sir, while
appreciating Mr. Silvius on this matter, | also request him to visit Tamil Nadu
and see how we are moving as brothers. | am a Tamilian. | have no caste
feelings. My friend, Narayanasamy will, at least, understand that. We feel shy in
adding our community name with us. Whereas, in very many States, | see that
next to the name, the community name automatically comes. | don't
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want to give examples. People may feel little hurt on that. The community name
automatically follows the name of a person whereas in Tamil Nadu, we feel
shy on this and by seeing the name, nobody can understand to which
community a person belongs. We never ask a person's community. He feels
insulted. Sir, to that extent, we have come forward.

SHRI V. NARAYANASAMY: At least, as far as the Thevar community is
concerned, we understand that in their name "Thevar' will also come.

SHRI N. JOTHI: Sir, he cannot keep quiet. What can | do? That is why, |
pray that he should be made a Minister so that he can be elsewhere; he won't
be here. | can recommend one or two portfolios for him also so that he can be
sent away from the House. | am very sorry. What should | do
....(Interruptions)...

SHRI V. NARAYANASAMY: Sir, let the hon. Member tell us, in the Thevar
community, the word 'Thevar' also comes in their names or not. Let him say,
'No'. Let him say in the House that it is not there. He has been
....(Interruptions)...

SHRI N. JOTHI: Sir, when | am talking about the glory of Tamil
Nadu, he is envious on that because he is a little away. He is a little
away from Tamil Nadu and that is why he is feeling very envious. We

have unseated Congress Party in 1967 ............... (Interruptions)...
SHRI V. NARAYANASAMY: No, you have not done ....(Interruptions)...
SHRI N. JOTHI: We have unseated, Sir ................ (Interruptions). United

DMK, | understand that. | was the Students' Leader at that time. We unseated
them, and, that is why, they don't want to give any credit. But as far as all the
social reforms are concerned, the Dravidian Party coined the term 'social justice';
it's all from Tamil Nadu. We are the springboard for social justice for the whole
of India. | feel proud about it. Tandai Periyar was the person who brought it on
our shoulders and we are carrying it ourselves. We may have differences with
another Dravidian parties there, but still, on this issue, we will not differ. We will
be together on all social matters. Sir, the question is how to solve this problem?
Sir, my friend has brought this Private Members' Bill and the very thin
attendance in this House indicates that it has not much support. But | appeal
to the Central Government, please don't keep them away, the

312



[28 July, 2006] RAJYA SABHA

day is over. If you employ a Scheduled Caste person or Scheduled Tribe person,
his family will rise as far as its economic condition is concerned. Once they go
up, you will see that rest of them also go up in life. The Community will march
forward and the social imbalance can be reduced. A person born in this country
is not there to toil forever or to commit suicide. He must live in a honourable
manner. He must live in a very honourable manner, both in the field of education
and employment. Had the caste system not been abolished in Tamil Nadu, |
would not have been here in the second row. | would be tiling the soil
somewhere in my village, fighting with my brothers. | have come here from humble
resources, very humble resources. | cannot be compared with Reddy garu here.
My resources are very humble. My resources are very simple. | am here
because of Thanthai Periyar, because of my leader MGR and because of my
leader Jayalalitha, because they have got a social vision. So, we must have a
social vision. The Parliament should have a social vision in uplifting our brothers
who have been suppressed continuously for the past 3,000 years. | am very
sorry, Sir, the teachings of Thanthai Periyar are very crude at times. He would
use very unpolished words at times. But, it actually achieved its purpose. He
went all the way to Kerala, Vaikkam, where he removed the untouchability. He
was a social reformer. But, there is no statue of him.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): His statue is there in
Vaikkam.

SHRI N. JOTHI: Here in Parliament. | compare him with Mahatama Gandhi.
Really, Sir, he is a great person. | had an occasion of seeing him, talking to
him; he visited my house. | am very happy. | remember the moments; | was a
very small boy then, So, this is the position in Tamil Nadu, Please take Tamil
Nadu as an example in social reforms and social justice. By joining issue with
my friend, Mr. Silvius Condpan, in a cordial manner, | would go one step
further. We must make it a constitutional burden. If a forward community boy
marries a Scheduled Caste or a Scheduled Tribe person, he should be given
preference in employment; he should be given cash awards. Then only the
untouchability will go and inequality will go. In Tamil Nadu, we have got a G.O.
If a forward community person, girl or boy, marries a Scheduled Caste person,
if he goes in inter-caste marriage—here inter-caste does not mean sub-caste
and inter-caste, it means from top caste to the
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down caste, if you cut across the line, you must give him employment
opportunity and educational opportunity. He must be given preference in
medical seats also. We must have a quota. In Tamil Nadu, we have got a
quota. | don't think if they have got a quota like this in Pondicherry. In Tamil
Nadu, we have got a quota. We have reserved five seats for inter-caste
marriage quota. We must do that way. That way we must achieve the
position. Sir, | request Mr. Silvius Condapan, because he was a former
Minister in Assam, he must go a litte further. Because he brought in an
initiation, | would request him to push it forward. We are with you. We will be
with you. A stage has come wherein we must now eradicate this kind of caste
feelings. And, the certificates obtained in one State should be made applicable
in other States. Sir, | am asking a very simple question to the Law Minister. Sir, a
lawyer enrolled in Assam, a lawyer enrolled in UP, a lawyer enrolled in Tamil
Nadu can go and practise anywhere in India. Nobody can question him. He
can even go and practise in Jammu and Kashmir. Whereas, a Scheduled
Caste person in one State, cannot be a Scheduled Caste person in another
State. Why? When you recognise the Banaras Hindu University Degree, why
don't you recognise a Scheduled Caste person from Banaras? You recognise
the Degree of Utkal University, but you don't recognise a Scheduled Caste or
a Scheduled Tribe person of Bhubaneswar in Tamil Nadu. Why, Sir? We must
evolve a common system. Of course, there will be some abuses, some
misuses. But still, we must see the caste system goes, not only mere in
employment opportunities or in recognising certificates. The certificates should
be only for some period, not forever. We must have a unified India, we must
have unified citizens of India, without caste and, if possible, without religion.
Sir, if a man comes, he comes alone, If he goes, he goes alone. Whether he
is a child or an old person, the community never goes with him; the religion
never goes with him. But, there are separate graveyards for different religions,
separate graveyards for different communities. Why? Is it not a shame on this
nation? Are we not disowning our responsibility? Is it required after 1947, when we
got independence? Even now, the Scheduled Castes people or the Scheduled Tribe
people have no independence. They have to struggle for their livelihood. | never
belonged to a Scheduled Caste or a Scheduled Tribe. But still, | feel for them. |
consider them as my brothers. Because Periyar's teachings are flowing in my
blood; my leader's teachings are flowing in my blood. That is why | am saying
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this. Why should these inequalities be there? Why should castes be further
recognised? Why should religion be further recognised? | feel very sorry in
saying this. If any comrades here so wish. They can correct me; even among
Communist leaders, the caste name runs with their name. | feel sorry that the
communist leaders have their caste names going along with their names.
Why? What does your religion say? What has Karl Marx said? Religion is an
abin. Religion is the most intoxicating thing. That is what they have said. But
you have that intoxication with you, in your name, even though you proclaim
yourselves to be the Communist leaders!

Sir, we intend to achieve a united India, a casteless India. What my friend is
now praying for, through this Private Member's Bill, is something very simple; it is
a simple Bill. It should have been given even before asking for it. Even in the
Bible it is said: "Asketh, you shall be given." If you ask, it will be given. But, |
say, it should be given before asking. We should not hesitate in passing this
Bill, Sir. | appeal Mr. Bhardwaijji, the legal exponent in this matter, to pass it. He
knows all the judgements | have referred to now; he also knows about the
recent judgements given by the Supreme Court, that unless the President
approves, nobody, no community, can be included. It is further said that once a
caste is included in one State, it should be recognised in all the States. It should
never be a disadvantage to any person. After all, who are they? They are not
asking for the community; they are not saying that they want to be born in the
community! Nobody is asking that. Nobody asks that he wants to be born in
this religion. Nobody is asking that. This is man's creation. God itself is the
creation of man. Who has seen God? Who has seen somebody preaching
something? Nobody has seen. | have never seen God, at any point of time, even
in my difficult days. Thereafter, somebody said that God would help you without
disclosing Himself. God will never come without disclosing Himself! When
were are questioning the very existence of God saying, bring Him here, | want
to see him, or | want to see the Goddess, or, give me the address, | shall go
and see Him there, when that is the level of social reform we are making,
where does community come? We are talking about terrorism: we are talking
about religion-based terrorism and so many such things. | really feel sad about
that.

They must read the preachings of Periyar. He questioned, 'where is
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God?' He spent 70 years of his life questioning the existence of God. Where
is God? Where is community? How can you see a man or see his
community? | have seen it in Delhi several times that people belonging to the
Scheduled Castes are very fair and much more good-looking than the forward
community people of my area. | am surprised how they have been named as
belonging to the Scheduled Castes. It is very sad on our part, Sir. | feel that it is
very shameful for this country to continue with this caste system. We must
abolish this. We must have one India, and we must have one kind of citizens.
And Sir, to avoid any inequalities, we must approve this Bill. | am for this Bill
and | am supporting this Bill. Thank you very much. Sir.

Goft ST S (VL W) : SUQHIEIE HEIGd, HRA & Wfag # dene
FRA & o0 g8 S fae o 77 2, FauH § sue! qHelT dxdl g | 9 el 7 59
W 9gd fawaR & =9t @t 2 1 <l F s ag 5 e e @ R <w d sggfd
ST 3R ST SIS BT S AREVT &, I8 FHM ST d1feq | IRId 3 S9! 984
QMM & , b &9 I & o Troreer # srggfad Sreonfcral &1 it gt 2, 98 /e
oo § el ¥ 30 ORE W HERTS | g SITSrdl &l it goif 2, 391 go1l Hey yeer A
T & 3R o1 R W oes yeeit # A faorat € 1579 3 S S Hot deret §, ST it
TE-HE B, ST B, 98 99 feariial &) ave 2 iR I Srggfad SIomfT & ave I8
T2 2, T IThI TRETT ST St o e a1y, a9 9 dfva 2 | gaferg # faes
HRAT AT T SRY ISR H <HIO SIS 8, S TGS ST b w9 H =1
SITH B, Wifehe Heg U2 H SHD! ST SIS BT Goll TG el & S dve HeRIS
H Sl BT ST &, 98 Hed Y2 ¥ GG SIS T8l 51 U 3 S 8,
SR HE UQY | SR SIS & 98 T §, ! I, ISP surname, FRT =iol
WRURITA Y 3 AR Y oI & a8 8 AR 9 AT SUl YHR F 71
HEPIT & ATAR I8 ©, b SAD! JGFIT ST & w4 3§ A7 7 e &
PR, 9 3METH HY A AR FHEINTS 0 F B! oS &1 § A9 98 S 4 Bl
=TGN 13 SIS 319 i1 ARME Y &, I8 98 81 (<57 8 AR 3R g4l ke A W e H
TG ST 3R ST F AR & foIQ FHH w9 | 1RE a3 Sy, a1 Fifead
WY | RIS 91 8, S {UesT 8ot 3R TR 2, I9 a7 & AT AR Bl 59T o e
HH |
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IYAITEIE HEIGT, § NDA &I IXPHR HI g=dla o1 d1edl § | 519 37 sred 9y
AISTUT St 1 WRBR Y, A1 I AAG § FIeT HRP F gewl H U SRl iR
TSN T JATRETVT BT AT T o1, <ifehet o STiforat ol it 39 STReT0T & a4 & dfera
2 137R QX QU H 9 RS BT TRV I o FHM w9 4 B a1 911Y, 41 FHieea wu 4
AR YA ST AR FTGAT ST B AT AN I8 Al MR IT0T BT 81 FhTl
| 'S8T STea1 % A1, H 37U 91 FHTE Hxell § | 9=9dTS |

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Thank you Miss Anusuiya
Uikey . Now,Shri Santosh Bagrodia . (Interruptions)

T A WS : 37 7 U7 g1el 9 el ?

SHRI SANTOSH BAGRODIA: Sir, | will start with this sentence since he has
made a comment. This is the only country in the world—I would like to underline,
this is the only country in the world—where people fight with each other to get
themselves decjared as backward. This is the only country. Somebody said that
he wants to become a Brahmin. So, naturally | also want to be declared as a
Scheduled Caste. (Interruptions).

N T AT ded ([RER) @ STawTeae] Heley, H 5991 a1 & GeH 4 I8 el arg
% &R Tgt St ot eyawen 8, 98 fawd 81 98t U affidavit A &9 39T & 95 Wadhd &,
IR f&g &, 1 e R 21 Wbl 8, SIS 81 A ¢, affidavit BIHI 8, AfeT g7RY of-
YIRAT S HAR B b fhe) A affidavit 31T 1A ST 81 g5 Fehl & | gAY AT
TSR I8 I of b 39 <21 # qui-gaven fhaei HeR B, 3R qui-sgawen &) oy &t
g fopa frda 2 |

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. BHARDWAJ): Sir, | don't
think this is the correct position of law. These are all social arrangements. The
Constitution doesn't recognise all this. The Constitution recognises equality in
the society and that is the goal, whatever we assume Brahmin, Kshatriya, Vaishya,
etc. They were Manu Samriti's arrangements which have been totally abolished
from India. Sir, these Samritis are not divine; they are added by the society. The
real thing is the Shruties in which the God says,

SIS 4 I haH ST S |

317



RAJYA SABHA [28 July, 2006]

Everybody is pervaded by God, one God. There are not 20 or 30 Gods.
(Interruptions).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Everybody is equal in the eyes of
God and also in the eyes of the Constitution.

SHRI H.R. BHARDWAJ: Sir, the God treats everybody. There is only one Sun
for the whole world; there is one Moon for the whole world; there is one air for the
whole world. This is only man who has created discrimination....(Interruptions)...

S} I AT HS : T Pl 4 Al I1 3BT AT & [ AT H FIDT FHA HAN
I A e H IR 3fa=R 1 Al AIST 81 T TR DI I I dTel 59 BN [T
# 21 7% gaven 2 % fhae! ey srawr o S| &9 BRI gy & Aeiel e ($ar g,
HICICYRA BT il WIfAoT &, I H FHM JqHR $ 1Y IR e & 91d Fel T8 ol
I8l HET 6 § SR g8l 71T, § WY Shas &1 ST, §9 W 4 $81 [ gae 1 a1e, ar 01
39 7Y ST T8] g8 Wbl & | I8 ST Gui-FaReAT BT AHINS AR ©, I8 g1 W &
3R BT AHTRTD TP ER 15T Bl RIS BR 8T & | FAINAY A AU IIT TET aael qepel
2 | S AHIiTe SRR 8, I8 AhR fAvAdred 7 8, I8 999 931 9aTd § 3R 33 &
forg e &, ¥ & forg I faeT & |

SHRI H.R. BHARDWAJ: Sir, | don't like this kind of comments from the
Members of Parliament. Sir, the Indian Constitution recognises equality. But there
is a protective discrimination allowed in our Constitution in favour of those who
have been ill-treated for centuries, just like untouchables. So, our Founding
Fathers like Mahatma Gandhi and B.R. Ambedkar thought how to bring them in
the mainstream. So, they allowed protective discrimination in those cases, not for
others. Therefore, this is the goal that until they come up like others, they should
be given reservation in Parliament and State Assemblies. They have a different
kind of a case. So, that is recognised, and that was also for a few years, 10
years, 20 years or 30 years, and since we are not able to bring equality among
those people, we are continuing with it. Don't blame the Constitution, This is man
made...(Interruptions)...

#t Y AT Hed : AEISY, H B IegTE Bl blame TE A1 § | A #H g a1
BT T8I &, H SR a1 e dredl g b I8l URIR Areq &l 9H o
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2 1 IRIR 9189 AR MTeWwIeR & | URIR ATeq 781 81 @ , |fAem &1 g8t e e
BIT 3R 511 Yeges BRT, Jhas HYICIS &, Id foy RSTer &1 Werd Wifasr
&l BT | 3ol 89 |fAu &1 doist T8 B) I8 Bl AfhT 39 6w Iguf 10
ol YT ST9 AETT 719, d 969 Ugel YRAR AEd 7 el fh &9 Afaem &1 e <9,
qarsy b s9R 77 dai e B, 3R S T Wraer= fohar 11 8, T avel ¢ TS B
$9feTY 319 3 AN I o1 JaTdl 81 § | aTdl & g # g9R forg o 78 <@, @
BH TS ST | fhT AR AT Sig sgaRer 2, 3R I8 A Jfer & g ey &
gR1 I &4 $adl f 3 implement &1 |

SHRI V. NARAYANASAMY: Sir, | would like to make only one observation.
Initially, while starting this speech, Mr. Santosh Bagrodia started with this
controversy. He said that in the whole universe, the world over, according to
him, people are not fighting for reservation. It is only in India that the people are
fighting for reservation. This is not the case with any other country. That is what
he said. | take strong exception to it because unless and untill people fight for
their right in India, they will not get it. Therefore, they have been fighting for
their right and they are getting their right because of the system prevailing in
the country because only one section has been dominating in India, they
have been in power, suppressing the other communities. Now, when the
other communities are coming up, they are not able to tolerate it. That is what
is happening now...(Interruptions)...

SHRI N.JOTHI: Please give me one minute. Sir, he has said that only in
India, people are fighting for reservation. It is because of the fact that only in
India, there is a caste system. Nowhere in the world, there is a caste system.
That is the point...(Interruptions)...

SHRI MATILAL SARKAR: You can change your religion. But, you cannot
change your caste...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Not only that, even if you
change your religion, the caste must continue.

SHRI H.R. BHARDWAJ: There is no caste system in Islam, in Christianity.
These are only our values...(Interruptions)...Sir, in Islam, they are all equal. Is
there any caste in Christianity? No. In Christianity, everybody is equal.
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PROF. P.J. KURIEN: Theoretically no.
St H AT Hea < H Y w2 S 91 B Aelst AT g, 99 By A b b
ST W I egaver T8 81 e & ol s o & o 7, 3% Redea 3 3a 813
31Tt <ifem & faudia a1 o 72 2

SHRI H.R. BHARDWAUJ: In Islam, all are equal. We borrowed this equality
from Islam.

St T AT Hee : 3ATSTH! WTEd 9 A H 811 fh et g¥er™ | quf cawer ¥ | =i
conversion 37 © | ...(JeM)...

of} EARTST YRETS : S H 99 RIER 2 | ...(FaHH)...
HieT NdgaTe @ Aot (Fe UewD) W, SNERA H AR B @ R |

STeTaIl A Ueb T BTl b SR A HSel HHINA 4 7.5 WRe, U8 SAIRA GaerrHi ol
RET THTIRT AT 3N B | U8 S 91 B ST B 3 317U 1 -UTd o) Hawen & 2 |

T 919 B © % o R Sferd gaer 81 Sy, A1 S9a! Rerasw T8 ferm, sfod
IR 4TS Bl WY, A1 S9! RS/de &l feli T | I8 S 91 ST 87 I8 9gd qef
AT & | $9 91 DI GH 81 AT | ...(FIM)...

SE oSl Gl e i) -2 LSS, S silakine a3 )y gabis) gl dllags 6 ot

mbw‘,ﬁ‘dt ‘_9.2 %a:&@bm& Kuﬁw_w_d‘j‘,ﬁ‘@Is WW&MW‘G‘ 63‘
et Sl Sl g T Sa e s

2 Gl S mds € o oé 009,35, 5 59 4 53 lekee s SIS by g mp
sy pis oSl oot e (g S B Lo (155 K ke i 200,55 85 A1 55 S >
miudtg

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down.
..(Interruptions)... Please sit down. ...(Interruptions)... wie dfsy, dfsT |

.(Interruptions)...
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HAT S eTE @ SToT! : 85 X8 A1 S B RSTae el .. (@ ). .

i lin.. 6 Lo a5 oS Bt gy gadis) s dblsss Y gut

Iu[UTEE (F10 TS0 FRAA) : @it Sy

HI1 SSGETE W ST @ TS 81 S S 916 RT I D! 3MMeb BTeTd dae OITell &
..(FHT)... T SR RATHT &I ST &...(HTH)...

ey cddle 2 gl Jyede ST SRS S b gl : abis) gls dllses Yot
RRENE VISR J PRPRR Y W

IuaUTEE (F10 TS0 FRA) : @it Sy

HieT SgETE W et ¢ fawg Y8d1 & a9 a@ Refder field 8, I8 $8i &1 $aT%
27 3R ford eI 81 ST ¥, $HTS 81 STl § ...(JaeTH). .

lekano s G2t Ll [ e tho s 5y Sy by griy galis] ol dblagss 6 gat
di e 2 bl g il et bl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): What the Minister said is
...(Interruptions)...

SHRI V. NARAYANASAMY: Sir, it is unfortunate that ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Narayanasamyji, please sit down.
...(Interruptions)... Azmiji, please sit down. That is okay. ...(Interruptions)... Why do
you discuss it? ...(Interruptions)...

it 3FeR orelt ([9BR) : S¥a™ # Sffa &1 @awe T8l 8, olfdd g™ |qre |
(FAUT)... T8 LA F Foid T8l 81 98 Abs| 1 3 &, AR Ha-+4 & 9 R I8
IR | ...(TAEH)... TS 31T D) FHSH TR |

THE VICE-CHAIRMAN (PROF. P.J, KURIEN): Please stop this discussion
now. ...(Interruptions)"... Mr. Anwar, that is enough. ...(Interruptions)... That is
enough. Please sit down. ...(Interruptions)...
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That is enough. ...(Interruptions)... That is enough. That is enough.
...(Interruptions)...

i} 3ER 37eH! : U gAY Bl RPRA Bl ToR 4 @ 8 |

THE  VICE-CHAIRMAN  (PROF. P.J. KURIEN): Please sit
donw...(Interruptions)... Please sit down. That is enough. .. (Interruptions)... Mr.
Azmi, please sit donw. That is enough. ..(Interruptions)... Mr. Azmi, please take
your seat. ...(Interruptions)... Mr. Azmi, sit donw. ...(Interruptions)... Mr. Azmi,
sit down. ... (Interruptions)... Please take your seats ...(Interruptions)... Okay
That is enough. Mr. Azmi, please sit donw. ...(Interruptions)... What is this?
...(Interruptions)... Mr. Azmi please take your seat. That is enough.
...(Interruptions)... That is enough. ...(Interruptions)... Okay. ...(Interruptions)...
This is not good. What is this? ...(Interruptions)...

SHRIMATI SUSHMA SWARAJ: Sir, | am on a point of order.
...(Interruptions)... STWIETeT Sft, UTgde HaA BT THY GH & AT 8, T TSSOl
HRY I...(FIIH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The House stands
adjourned till 11 A.M. on Monday, the 31st July, 2006.

The House then adjourned at fifty-eight minutes past four of the clock till eleven
of the clock on Monday, the 31st July, 2006.
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